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No.1520CXXVI(3)&025/06(01)#025

Dated  Dehradun,  April  11, 2025

NOTIFICATloN

Miscellane`ous

In pursuance of the provisions  of Clause (3) of Article 348 of the

Constitution  of  India,  the  Governor  is  pleased  to  order  the  publication  of the

following  English translation  of `The  Uttarakhand  Protection  of Interests  of

Depositors (in Financial Establishments)  (Repeal) Act, 2025'  (Act No.   07 of

2025).

bytheGovemof:£a§:he£:r#2eo¥5:arakhandLe8islativeAssemblyandassentedto

The Uttarakhand Protection of Interests of Depositors (in Financial
Establishments) (Repeal) Act,   2025

quttarakhand Act No. 07  of 2025)

An
Act

to repeal the Uttarakhand Protection of Interests of I)eposi(ors (in Financial Establishments)
Act, 2005 (Act no. 09 of 2005),

Be it erracted by the Uttarakhand  State Legislature in the Seventy-sixth Year of the
Republic of India as follows :-

Short title I. (I ) This Act may be called the Uttarakhand Protection of Interests
fDepositors (in Financial Establishments)  (Repeal) Act, 2025.

epeal 2. e  Uttarakhand  Protection  of Interests  of Depositors (in Financial
Establishments)   Act,   2005   (Act   no.    09   of   2005)   is   hereby
epealed.

avings e repeal  by this Act of  the Uttarakhand  Protection  of Interests

fDepositors (in Financial Establishments) Act, 2005 (Act no.  09 o

005)  sha,I 'not,-
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Byorder,

DHANANJAY  CHATURVEDl,

Principal  Secretary.
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Statement of and Reason
The  Uttarakhand   Depo`titors   Interest  Protection  ¢n  I.lnancial   Institutions)  ALct,

2005  has  been  eoacted/implemented  by  the  State  Government  to  protect  the  interests
of depositors  of money  or  valuables  in  various  financial  institutions.  In  the  said  Act,
financial  institutions  or  deposit  {ckers  mean  any  person  or  group  (tf persons  including
a  firm  or  company  wlio  accept  deposits  `inder  any  scheme  or  arrangement  or  in  any
other  manner.  But  il does  not  include  any  corporation  dcfinc(I  in  cli`use  (c)  of Scotion
5   of  the  Banking  Regulation   Act,   1949   (Act  No.   10  of   1949)   or  any   co-operative
society  or  banking  company  owr`cd  or controlled  by  any  Slate  Government  or Central
Goverment.

2-          Now    Goveirment    Of    India    had    eiiacted/implemented         1.hc    13aiining    of
Uilregulated   Deposit  Schemes  Act.  2(JI9  to  provide  for  a  c()mprchcnsivc  mechanism
lo   ban   the   unregulated   dcpas{l   sc`hcmcs.   (tlher   than   deposits   taken   in   the  ordil`ary

course  of business,  and  to  protect  tlie  interest  of depositors  cind  for  niatters  co"]ected
therewith   or   included   thereto.   In   the   said   Act,   financial   cslablislrments   or  deposil

takers   ineans   any   person   or   group   of   pers(tns,   any   proprietorship   concern.   imy

partnership  firin  (whether  rogistored   or  not),   a   limited   liabjlity   parlnerslijp  registered
under   the   I.imiled   I,iabilty   I'artnership   Act   2008,   a   company.   an    associatjoii   of

persons,  a  trust  (being  a  private  trust  g(ivem.`d   under  the  provisions   ol.    the  Indian
Trusts  Act,1882  {ir a  public  trust  (whether  registered  or  iiot),  a  co-operative  society  or

a  multj-State   co-operative   society   or  any   other  ai.rangement,   or  whatsoever  nature.
receiving   or   Soliciting   deposits   b`it   d{us   not   il`cludc   any   corporation   incopr.rated
under  any  Act  of  Parliament  or  any  Stole  I,egislature  and   any   honking  company,  a
corresponding  new  bank,  the  .State  Bank  of  India.  any  subsidjay  bank,  any  regional
rural  bank,  a  co-operative  bank,  or  aT`y  multi-st!`to  co-opcrativc  bank  as  defined  in  the

Banking Regulation Act,  1949.

3-          where  as,  the  Government  of  lTidia  has  enacted/inplemenled  The  Banning  of
Unregulated  Deposit  Schemes  Act,  2019  with  wide  impact  to  ban  unrogulated deposit

schemes   and   to   protect   the   intere.Qts   ol`  the   depositors,   wliich   being   nationwide   in
scope,     is    also     applicable     in     th..    shatc    of    UttaTakhand.     And     also    that    de

provisions/anangonents  of the  Uttankhand  Depositors  Interest  Protection  (in Financial
Institutions) Act, 2005 ac jncludcd in lhe sold Ccntra] Act.

4-          Therefore,  in  view  of the  above,  [o  repeal  the  Uttarakhand  Depositors  lntei.esls
Proteetion  (in  Financial  Institutions)  Act,  2005,  1`he  Uttarakh.and  Depositors  Interests
PI.otection (in Financial Institutions)  a`epeal) Bill, 2025 is proposed  to bc introduced.

5-          ThcproposedBill fulfills thcaboveobjectives.

Prom Chand Agarwal
Minister
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